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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,

MUMBAI BENCH

COMPANY SCHEME PETITION NO 936 OF 2OI7

IN

COMPANY SCHEME APPLICATION NO 4I8 OF 2017

In the matter ofthe Companies Act, 20 t 3

And

In the matter of Scheme of Amalgamation ('Scheme') of Alrox Investment & Finance

Private Limited (Transferor Company l) and Airbome Investment & Finance Private

Limited (Transferor Company 2) and Bridgestone Investment & Finance Private Limited

(Transferor Company 3) and Deeparadhana Investment & Finance Private Limited

(Transferor Company 4) and Mackinon Investment & Finance Private Limited (Transferor

Company 5) and Solares Therapeutic Private Limited (Transferor Company 6) and Bonaire

Exports P vate Limited (Transferor Company 7) and Nirmit Exports Private Limited

(Transferor Company E) and Viditi lnvestment Private Limited (Transferor Company 9)

and Tejaskiran Pharmachem Industries Private Limited (Transferor Company 10) and

Family lnvestment Private Limited (Transferor Company 11) and Quality Investment

Private Limited (Transferor Company l2) and Virtuous Finance Pdvate Limited

(Transferor Company l3) and Virtuous Share Inveslments Private Limited (Transferor

Company 14) and Package Investrade Private Limited (Transferor Company l5) and

Jeevaffekha Inveshade Private Limited (Transferor Company 16) and Sholapur Organics

Private Lirnited (Transferor Company l7) and Asawari Investment & Finance private

Limited (Transferor Company l8) and Virtuous Securities & Broking private Limited
(Transferor Company l9) and Sunfins Securities Services private Limited (Transferor

Company 20) and Meghganga Finvest private Limited (Transferor Company 2l) and

Privilege Trading Private Limited (Transferor company 22) with shanghvi Finance private

Limited (Transferee Company) and their respectiye shareholders

And

In the matter of Sections 230 read with Section 232 ofthe Companies Act, 2013 and other
applicable provisions of the Companies Act, 2013



CSP 936 or 2017

Solares Thcrapeutic Private Limited,

a Company incorporated under the provisions of

Companies Act, 1956 having its registered office

at F.P 145, Ram Mandir Road,

Vile Parle (East), Mumbai - 400 057 ,r . . . . . . Petitioner Company

Called for Admission

Mr. Sanjay Udeshi and Mr. Darshan Ashar Advocates i,6IWs. Sanjay Udeshi

& Co., Advocates for Petitioner.

CORAM: B.S.V. Prakash Kumar, Member (Judicial)

V. Nallasenapathy, Member (Technical)

DATE: 8th November. 2017

Per: V. Nallasenapathy, Member (Technical)

MINUTES OT ORDER

1. Pstition admitted.

2. Petition fixed for hearing and hnal disposal on the 7ft December, 2017.

3. Leamed Counsel for the Petitioner stat€s that pursuant to order dated June 28,

2017 passed in the CSA No.418, by the Hon'ble Tribunal the convening and

holding the meeting of the Equity Shareholders was convened and held on

Monday, 28'h August, 20t7 at 12.00 P.M. for the purpose ol considering and

thought fit, approving with or without modifications(s) the proposed Scheme

of Amalgamation of Alrox Investment & Finance private Limited and

Airbome Investment & Finance Private Limited and Bridgestone Investment &
Finance Pdvate Limited and Deeparadhana Investment & Finance private

Limited and Mackinon Investment & Finance pdvate Limited and Solares

Therapeutic Private Limited and Bonaire Exports private Limited and Nirmit
Exports Private Limited and Viditi Investment private Limited and Tejaskiran

Pharmachem Industries pdvate Limited and Family Investment private

I



.l

Limitcd and Quality lnvcstmcnt Pdvatc Limited and Virtuous Irinance Privatc

Lirnitcd and Virtuous Sharc lnvcstmenls P vata Limited and Packagc

lnvcstradc Pri\.atc Lirnilcd and Jcevanrekha lnvcstrade Private l-imitcd and

Sholapur Organics Private Limited and Asawari Invcstmcnt & [;inancc Privatc

Limitcd and Virtuous Securities & Ilroking Privatc Limitcd and Sunfins

Sccurilics Scniccs Privatc l-imitcd and Mcghganga Finvcst Pri\,atc Limitcd

and Privilcgc 'l mding Privatc t-imitcd with Shanghvi F inancc Privatc Limitcd

and thcir respcctivc sharcholdcn. lhe cquity shareholdcrs prcscnt in thc

nlccting has unanimously approvcd thc scheme without modillcations.'l'hc

('hairpcrson appointcd lbr thc said mccting has filcd its rcport as to thc rcsull

ol'thc mceting Nith thc Tribunal on 22nd Scptembcr rrhich is anncxcd as

l xhibit (i to thc Company Schcme Pctition.
.lhc 

Counscl for thc Pctitioncr funhcr submits that as dircctcd by this 'l'ribunal

noticcs hayc bsen scrved upon all the rcgulatory aulhorilies namcly. (i)

Concemcd Incornc 
.lax 

Authority within whosc jurisdiction thc Applicant

Cornpany's asscssmcnts arc madc. (ii) thc Central Govcrnment through thc

ollicc ol' I{cgional l)ircctor, Wcstcm Rcgion, Mumbai, (iii) Rcgistrar ol'

Companics. Murnbai and (iv) Official l-iquidator I Iigh Court Munbai. Noticc

hrrvc also bccn scrvcd upon unsccurcd creditors ofthc Pelitioncr Companl.

nt lcast l0 (tcn) clcar days bcforc to the darc fixcd lor hcaring. thc pcrilioncr

Company to publish thc composite notice ol'hcaring ofpetirion in 2 (t\\o) local

ncwspapcrs. viz.. '|rcc Prcss Journal' in linglish languagc and fanslation

thcrcofin 'Navshakti' in Marathi languagc. both having circulation in Mumbai.

Maharashtra.

I)ctitioncr Company to filc affidavit of scrvicc in thc Regislry pro!ing

i

()

pLrblic tiur ol thc

Lsd/- -f
V. \.rllascnaparhl .

Nlcrlbcr ( lcchnieal)

Datcd 23"r I)ay ol'Novembcr.20l7

noticc ol hcarin-e ol pctition in nc\\spapcr

sdl-
B.S.V. I,rakash Ilum
Mcmbcr (Judicial)

ar.


